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-CE‘\'ITRAL ADMINI STRATIVE TRIBUNAL,PRII\:CIPAL BF’NCH

NEW DELHI.
R.A;NO.Z.BO of 1993 Date of Decision:7.9.93.

»

am

. 0.A.No0,420 of 1988

AfnritLal Puri .g.l.ll!ll....a'o'.'Applicamtl

versus
) UniOn Of India & O'therSo 950 5D e s o0 nmsmndentS. )
By Circulations
ORDER

This is a petition dated 23,.,8,93 filed
by Shri Amri-‘-: Lal Puri praying for review qf the
judgrent dated 7.7,93_passed.by this Bench of the
Tribu'nal‘in O;.A;No_.420 of 1988 which was communicated

'

to the applicant on 24,7.93. Under Order 47 Rule 1CPC,

a decision/judgment/order can be reviewed only if:

i) it suffers from an error apparent on
the face of the record:

o0 )
ii) new material or evidence is discovered
whlch was not within the knowlpdge of -

" the partlws or could not be produced
by thab party at the time the judgment
was made, despit° due dl] ience; or

iii ) for ax)y sufficient ree;son construed
to mean analogous, ,rea,son. ) ‘
2 A perusal of the review ];et:n, on clcarly
shows that none of the ingredients' mferred to
above, axP made out to warrant a reviem No doubt,

in paragraph. 7 of the petition, the applicant has

invoked the provisions of Orderx 47 Rule 1CFC but

he has nof indicated what rew.and important matter
of evidence has come to light; vwhich even after the

exercise of due dilieence, was not within his
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knowledge or could not be provided by him at the
time the original application was heard; or what

error in the impugned judgment is apparent on the

face of the record,.

3. _»Unc\ie,r the circumstances, there are no grounds

to warrant review, and this = tition is accordingly

dismissed. M/@/7
(SR, ADIZE) (VS .MALIMATH)
' MEMBER(A) '  CHATRMAN.
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